
IN THE C ENTRL.L A1)MflISTATIV TRIBUNAL 
-CALCUTTA1ENCH 

OA 558 of 1597 

re5ent : Hon'ble Mr. S. Iiswas, Adsninistrative Member 

Nikashi Munda & Anr. 

vs 

S.E. Railway 

For the Applivants : Dr. Mg, S. Sinha, Counsel 

For the Respondents: Mr. S.R. Kar, Counsel 

ate of Order I7-$2263 

ORD ER 

Mr. S.R.  Kar,  Id. Counsel for the respondents subrnit 

that appointment has been pev4d.ed to applicant N0.2. A copy of 
k 

the ae -ertt letter deted 15-7-158 placed on record through 

x4iich the Registrar, CAT has been informed that the applicant No.2 

joined the duty against th offer ofappointinent. Ther.ef ore, the 

case4s-a#ed. The Id. Counsel for the applicanV,  also similarly 

submits that the applicant 	not interested to pursue the matter. 

Accordingly, the case isdismissed w not pressed. 

Member (A) 

t)KN 


